
Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Comptex ll Sift Factory Road

Transport Najar,'Jammu, 180 006 ll najUagn' Srinagar' 190 008

Tel' 0'1 9 1 -2476927; mail - membenecretaryikspcb@gmail com

The Gonsuttant Judiciat,
Hon'bte National, Green Tribunat,
Principat Bench,
New Dethi.

No: JKPCC/NGT/OA 11ggl2o24lr$y7-23 Date:- b -12-2024

sub:-RepoftonbehatfofJammuandKashmirPottutionGontrol
CommitteepursuanttoHon'bteNationatGreenTribunat'order
dated 30.08.2024 passed in o.A No. 1119 of 2024 News ltem titted
,,Sindh Nattah Pottuted trout habitat threatened in Ganderbal''

appearing in Greater Kashmir dated 19'08'2O24'

Sir,
ln comptiance to the directions of Hon',bte National Green Tribunat'

Principat Bench, New Dethi order dated 30-08-2024 passed in OA No' 1119 of

2o24News ltem titted "Sindh Nattah Pottuted trout habitat threatened

in Ganderbat" appearing in Greater Kashmir dated 19'08'2024"' the

Report of the J&K Pottution Controt Committee is submitted herewith'

It is, therefore, requested that the Report may kindty be taken on record

and ptaced before the Hon',bte NGT for consideration.

Yours faithfuttY,

Enct:- As Above

,on..,ffiklf#,ffi'
MemberSecretary lo'12'

J&K PCC

>ll

Copy to the:-
1) Sh. G.M Kawoosa, Government Standing Counset for UT of Jammu and

Kashmir, New Dethifor information and necessary action.
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Before the Hon'bte National Green Tribunat
PrinciPat Bench, New Dethi

Originat Apptication No. 1 1 19 ol 2O24

IN THE MATTER OF "Sindh Nattah Pottuted trout habitat

threatened in Ganderbat".

Report on behatf of Jammu and Kashmir Pottution control committee

pursuant to Hon'bte Nationa[ Green Tribunal, order dated 30'08'2024

passed in O.A No. 1119 of 2024 News ttem titted "Sindh Nattah Pottuted

trout habitat threatened in Ganderbal" appearing in Greater Kashmir

dated 19.08.2024,

Background:

That the Hon'bte Nationat Green Tribunatvide Notice dated 30-08-2024 in oA

No. 1119 of 2024 directed as fottows:-

"The news item retates to rampant pottution in the Sindh nallah in

Ganderbat District of Kashmir. As per the article, Sindh nallah was

once a pristinesource of fresh watgr and a habitatfor trout but is now

heavity pottuted due to the unchecked garbage dumping from Wayit

to Sonamarg. Despite its significance, authorities have shown

indifference to the growing pottution probtem. The article highlights

that theSindh Nauah is a major tributary of the River Jhelum and plays

an essentiat role in the region, contributingto irrigation, hydropower

generation, and supptying drinking water to Srinagar via the Rangil

Water Treatment Ptant. Yet, despite its significance, the nallah's

banks are increasingty tainted by heaps of waste, particularly plastic

and other refuse, which remain unattended. The articte states that

the pottution threatens the troutfis.h population and the overallwater

quality, causing irretrievabte damage to the habitat. Furthermore, the

gbaT'+ Page 1of 4
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river'swaterisalreadybecomingundrinkable,andthepollutionis

marringthe natural beauty of the area."

"The news ltem ralses substantlal ,ssues relating to compliance of

environmentaI norms."

Status Report:

ln comptiance to the directions of Hon',bl.e Nationat Green Tribunat,

PrincipatBench,NewDethion3o-o8.2o24inoANo.1119o12o24,lhereport

of the J&K Pottution Controt Committee is submitted as under:-

1. Director Fisheries Department, Jammu & Kashmir was asked to share

thefactuatstatusreportw.r.textentofeffectofpottutiononthe

poputation & habitat of the trout with J&K PCC vide this office No'

JKPCC/Sc./OA1119-2024t241993; dated 12.09.2024 fottowed by

subsequent reminders (copy enctosed as Annexure-l)

2. Regionat Director, J&K PCC Kashmir was directed to share the factuaI

StatusreportVidethisofficeNo.JKPCC/Sc./OA1119-20241241981;

dated 10.09.2024 (copy enclosed as Annexure-ll) w'r't' fottowing:

i) Sotid / tiquid / pl,astic waste Management in the vicinity of the

Sindh Nattah on both sides from Wayit to Sonamarg'

ii)LabAnatysisReportofthewatersamptescottectedfromSindh

Nattah from WaYit to Sonamarg.

iii)Extent/Scateofeffectofpottutiononthetroutf|shpoputation

and its habitat'

3. Director Fisheries, Department Jammu & Kashmir submitted its

response vide No. DOF-TECH/8412024-05; dated 25'11'2024(copy

enctosed as Annexure-lll).

Hightights of the report are briefed as under:

Page 2 of 4"tr
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a) Water qual.ity parameters of the Sindh nattah from Wayil' to

Sonamarg were found to exceed the maximum toterabte vatue for

the trout fish as indicated betow:

b) Besides, the chemicat Parameters optimum habitat for the fishes is

ascertained by the catch per unit effort (CPUE), which has

considerabty marginatized foi the rainbow trout.

c) Further, there are no traces of the movement of the fishes at

Gagangeer region due to excess pottution'

d) Un-treated Sewage from surrounding hotets and houses atong the

river banks contribute to the rising pottution teading to high vatues

of fecaI cotiforms.

4. Regionat Director, J&KPCC, Kashmir submitted its repty his repty vide

No. PCC/RDK/LS/lNGr)120241241-43; dated 28.11.2024 (copv

enclosed as Annexure-lV).

Hightights of the report are briefed as under:

a) Sotid waste / Ptastic waste has been found littered and dumped in

open at various spot on the bank of Sindh nattah from Wayit to

Sonamarg.

ek* 
Pase3of 4

S

No
Water Parameter Unit Tolerance

Limit
Rererence APC

0l
APC
02

APC
03

'I mg'l 80-100 Anadu et

aI.,1989

133 NA 137

Cotlform (Organlsm) MPN Anadu ot

al.,2O'19

350 500 NA 425

3 Dissotv6d oxygEn mgh 8.0-9.0 Thurston et

aI.,1981

NA NA 5.9.

4 Biol.ogicst Oxygon

d6mand (BOD)

mgl1 4-5 ppm Etisa eta1.,2020 't'l 09 02 11

Ch6micat Orygon

D6mand (COD)

mgll 18-20 ppm Etisa et al.,2020 ,A ? 21 .4 NA 22.85

6 lron as Fe mg/'l 0.00-0.05 Sayer et

a1.,1991

0.08 0.08 0.14

Totat Hardn6ss (As

CacO3)

141

200'

5

0.11
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b) sotid waste Management shed has been estabtished at surfaw-

gund, but not been used for storage of sotid waste'

c) Legat notices have been issued to Btock Devetopment Officers of

Gund & Kangan Btoccks of district Ganderbat vide No.

J KPCC/RO K/LS/M SW I 2024t 67 2-7 4; d ated 1 4.1 0.2024 by Regi ona t

Office, Kashmir (copy enctosed as Annexure-V).

d) Water anatysis report shows that water quatity of att spots of the

Sindh nattah f rom Wayit to Sonamarg quatifies ctass-B water quatity

criteria except for few locations, which do not meet class-B criteria

for M i crobiotogical, Pa ra meters.

5. Taking cognizance of the report of Regionat Director, J&K PCC and

Director, Fisheries Department, J&K, directions have been issued to

fottowi ng sta kehol,de rs / depa rtments:-

S.

No
Department / AgencY No. & Date Annexures

1 The Btock DevetoPment Officer,

Kangan, District Ganderbat.

)KPCC1202411465-73;

dated 04.12 .2024.

VI

2 The Btock DevetoPment Officer,

Gund, District Ganderbat.

)KPCC1202411474-82;

dated 04.12.2024.

vil

3 The Chief Executive Officer,

Sonamarg DevetoPment AuthoritY,

Sonamarg, District Ganderbat.

)KPCCt2024i 1483-90;

dated 04.12.2024.

vil

Praver:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte NationaI Green TribunaI for

consideration.

Member Secretary
J&K PCC

Page 4 of 4
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-Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb@gmail. com
membersecretaryjkspcb@gmail. com

0191 - 2472881,2476925

ITUWTSA
NEW DELHI 2024

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu, 180
006

Silk Factory Road
Rajbagh, Srinagar, 190 008

Director,
Fisheries,
fammu & Kashmir.

No.: IKPCC/S c./OA LLte-2024/24/ QqZ Date: tL- os-2024
Sub: News Item titled "Sindh Nallah Polluted trout habitat threatened in

Ganderbal" appearing in Greater Kashmir dated L9.OB.ZOZ4
Ref: Hon'ble NGT order dated 30.08.2024.

Sir,

. Please refer to the subject and reference captioned above. In this

connection, I am to convey that Hon'ble NGT have pointed out certain

observations in its order dated 30.08.2024,which are as follows:

1. "The news item relates to rampant pollution in the Sindh nallah in

Ganderbal District of Kashmir. As per the article, Sindh nallah was once a

pristine source of fresh water and a habitat for trout but is now heavily

polluted due to the unchecked garbage dumping from wayil to

Sonamarg."

2. "Despite ifs significance, authorities have shown indffirence to the

growing pollution problem. The article highlights that the Sindh Nallah is

a maior tributary of the River Jhelum and plays an essential role tn the

region, contributing to irrigation, hydropower generation, and supplytng

drinking water to Srinagar via the Rangil Water Treatment Plant YeC

despite its significence, the nallah's banks are increasingly tainted by

heaps of waste, particularly plastic and other refuse, which remain

unattended."

-G,

:6t*I
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3 "The article states that the pollution threatens the trout fish population

and the overall water quality, causing irretrievable damage to the

habitat.

Assuch,youarerequestedtosharethefactualStatusReportw'r't

extent of effect of pollution on the population & habitat of the trout with J&K

PCC, so as to expedite further course of action in the matter'

Yours SincerelY,

,,11ot,".sffitkS1T#
flMember Secretary I 2.9.aI
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PCC.-, Jammu and Kashmir
Pollution Control Committee

chairman BTikspcb@gmail, com

membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

TTUWTSA
NEW DELFII 2024

Annef - L

Parivesh Bhavan, Forest
Complex

Transport Nagar, Jammu, 180
006

Silk Factory Road
Rajbagh, Srinagar, 190 008

-&k,

Regional Director,
|&K Pollution Control Committee,
Kashmir.

No.: IKpCC/s c.lop.LLL}-2024/24/ qb I Date: (C- oo-zoz+

Sub: News ltem titled "Sindh Nallah Polluted trout habitat threatened in

Ganderbal" appearing in Greater Kashmir dated L9.08.2O24

Ref: Hon'ble NGT order dated 30.08.2024.

Sir,

please refer to the subject and reference captioned above. In this

connection, I am to convey that Hon'ble NGT have pointed out certain

observations in its order dated 30.08.2024, which are as follows:

7. "The news item relates to rampant pollution tn the Sindh nallah in

Ganderbal District of Kashmir. As per the article, Stndh nallah was once a

pristine source of fresh water and a habitat for trout but is now heavily

polluted lu, to the unchecked garbage dumping from Wayil to

Sonamarg.;'

2 "Despite its signiftcance, authorities have shown indffirence to the

growing pollution problem. The article highligh* that the Sindh Nallah is

a major tributary of the River Jhetum and plays an essential role in the

region, contrtbuting to irrigation, hydropower generation, and supplying

drinking water to Srinagar via the Rangil Water Treatment Plant' Yet,

despite its significunce, the nallah's banks are increasingly tainted by

heaps of waste, particularly plastic and other refuse, which rematn

unattended."

11



s. "The qrticle stqtes that the pollution threatens the trout fish population

and the overall water quality, causing irretrievable damage to the

habitat. Furthermore, the river's wqter is already becoming undrinkable,

and the pollution is marring the natural beauty of the area."

In the light of above, you are requested to share a factual report w'r't

the following:

1. Solid / liquid / plastic waste Management in the vicinity of the Sindh

Nallah on both sides from Wayil to Sonamarg.

2. Lab Analysis Report of the water samples collected from Sindh

Nallah from Wayil to Sonamarg.

3. Extent / Scale of effect of pollution on the trout fish population and

its habitat.

The report should reach this office by or before 25.09.2024.

Yours Sincerely,

ptr

g$t+€--a_
hanSham Singh) fKAS
ember Secretaryg., .n
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Tlre f ir :rnber Secretary,
J&K Pollution Control Committcc

Anne/.- W

)f /Lrtzo?4

GOYERNMEN T QI-J AMM U-A trD I(AS }IMIB
p t-BE_cTo RATE 0 I"' FIS_HI]R I ES, I&K

ll-it.,I :l Iil:l-,..y.rl,i,:,', i r' ' ',i,1-' 1t'. , li.. r'. ,:r,lal L'.1'r'rl l:l 'ic'(l l'ili1-:l\;

1ll.r'i.,t".lliilxrllriiiil.' i .rrrr. Ii)L rii l'ii' 'rl:i'l 'rti{-liiJ" (tl!'i i ,''i:rl0ii-l;

File No DOr TECH l84/2A24'45 Dated:

Subject:
'1:

News Item titlcd "sindh Nallah Polluted Trout habitat

threatened in Ganderbal" appearing in Greater Kashmir dated

19.08.2024 - rePort regarding.
IKPCC/Sc./OA 1 I 1 ! ?024 /2411384 dated 19- 11 '7'A24Rcfercnce

5tr,

Kinclly refer lo aforcrni:nliorrccl subject and rcference. In this context,

1 am cJirccted to forward herer,o;rt[r the clcsrred deLailed report regarding impact of

pollutri:n on population and habrtat of troul fish as submitted by the committee

constituted for the purpose vrde Order No. 578-Fisheries of 2A24; dated:

13.11 .).024, l-1ence, the same is submitted for favour of information and further

necessary action at Your end'

Yourrs fa ully,

'LLK')t'/,-

(Manzoo Sa )

Dy. Director Central,
Fishcries, SrinaOfl

t

capy to_thci T6. t, : \
t. ilhairman, J&K Pollr,rtion Control Cbnrrlrttce for kind rnformation,
Z. i)rrvatc Secretary to tlrc Princrpal Sccretary to Govt., Agriculture

production Department for information of the Worthy Principal

Secretary.
3. p.A to Director Fisheries l&K for information of the Director Fisheries,
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mittee the

The Nallah Sindh once a pristine water stream is passing through a number of hamlets of

District Ganderbal and a major Tributary of the Jhelum River. During the recent past due to various

de'elopmental works, increasing tourist flow, unscientif,tc disposal of garbages and others factors

has witnessed an increase in the pollution level of the river.

In compliance to the ordel number mentioned supra, the designated committee Visited

Drstricr Ganderbal on l6il llz0z4, to take stock of the Nallah frorn wayil to Sonamarg' The

conrrnu,ique fl-or.n the office of the Assistant Director Fisheries, Ganderbal was also taken into

ruccouttt tbr fr-aming of the report.

'l'he pollution status of any water body is characterized by the water quality parameters,

which rvas u,irnessed in the records of the ADIr office provided by the APCO in connection with

some pollution claims from the officer. The water quality parameters were conelated with the

*axirnum tolerable values for the trout, and it was observed that reported total hardness (J73 mg/l)

was rl1ore than the tolerance range of 80-100 mg/l for trout'

(425) than the tolerable limits of 200 MPN by the trout. Colifbrms are the bacteria associated rvith

the decornposition of organic matter, which increases ammonical nitrogen. nitrate and nitrite,

thereby rnaking the habitat biologicalty and chernically unsuitable for the trout. The high nitrate,

because of the oxygen consumption by the

decaying bacteria, thereby making the habitat unsuitable for the thriving trout, which is an

aggressivefishandneedsmorethan9ppmofoxygenforitsmetabolicactivity.rh.E

-, 

than the tolerance limit of 4-5 mgll for trout is alarming and a clear proof of the

destruction of aquatic habitat. The highef.8S), as compared to the tolerance limit of

18-20ppmalsosupportstheoccurrenceofhighergoo.elievedto
interfarewiththeoxygenbindingcapacitybythefishes,thanthe
tolcrancc limit of 0.05 is also alartning and

t\,p

trout fish in Sindh Nallah

Ref: Order No. 578 Fisheries of 2024, Dated l3-11-2024

was far more larger

V
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Water Ptrrameter Unit Tolerance
Limit

Reference APC
ol

APC
o2 I

APC
O3

J 'f DS nig/l 800- I 000 Cunie et sl

1 998

249 t76 187 204

pS/c

l1l

l 00-300 Ana et a|..2019 269 287

NA

278

Total Hardness (As

CaCOr)

Chloride (as Cl-)

rng,'l 80- l 00 I 3 3 l4l

NA

r37

mg/l B0- 1 00 Ana et o1.,2019 I t3 3 16.9
NA

11.6

8 Sulphate (SO+) mg/l 80- 1 00 Ana et aI.,2019 16.9 NA NA
16.9

9 Fluoride (as F) mg/l 2.7 -4.7 Ana et a1.,2019 NA NA NA NA

Ammoniacal Nitrogen

(NI1rN)

mg/l 30-40 Hellawell 1986

NA NA NA

Nitrite (Nor) rng/l 0-40 Westin, 1974
NA NA NA NA

rng/l 0.8-1.0 Barton, 1996

NA NA NA

MPN 200

8.0-9.0

Ana et a\.,2019

Thurston et a/

l98l

350

6.9

500 NA
425

NA NA

mg,'l

mg/l 4-5 ppm Eltsa et al.,

2020

ll 09 2 ll

15. Chemical OxYgen

Demand (COD)

rrg/l l8-20 ppm Elisa el al.,

2020

24.3 2r.4
NA

22.8

5

l6 lron as Fe mg/l 0.00-0.0s Sayer et al

t99l

0.08 0.08

)

t2

S.N

4

5.

7

Conductivity

10.

NA

ll.
Total PhosPhate (as PO+

)

Colilbmr (Organisms)
6.9

Dissolved Oxygen

Biological Oxygen

Demand (BOD)

0.r4 0.1I

Besides the chemical parameters, the assessment of the optimum habitat for the fishes is

asccrtai.ccl by thc catch per r.rnit eftbrt (CPUE). Sincc nrany anglers visit the Sindh river fbr fishing,

it has beel lbund over time that the stretch from Wayil to Mammar has considerably got damaged

and affected the Trout trsh. From Mammar to Kulan to Gagangir there is mixed stock of rainbou'

and brown trout, with rainbow trout marginating the total catch. The APCO discharge the treated

water at Gagangir, which becomes a barrier for the fishes and there is no catch of rainbow or brown

trout possible fiom Gagangir upwards. Pertinent to mention that Kulan area is blessed with some

large pools of calm waters from October to January, which helps the trout fish to breed' however'

despite having the ability and tendency of the rainbow and brown trout to upwell the stream waters

or linearly swimming agains t the currerrt, there are no traces of movement due to the beyond

3

4.I

v t\ s,

Anadu et al.

I 989

NA
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rol

th.Mwithoutanypretreatment.Takingthecognizance,the
hotelliers along the sindh and wamed them to treat black and grey water before

Sindh River.

The construction of hotels along the bank of river discharge grey and black water immensely

into thc river Sindh, which increases the pollution strata to the subtle regions of the river and gets

aclclcd to thc river habitat slowly, giving rise to the bacterial load. Morcovcr, the houses constructed

along the river banks contribute tcl the kitchen waste, dotr-restrc sewage, animal wastes and hurnan

lirecal ,tatrer of the river Sindh, rvhich is an important contributor to the pollution status of the

river, by higher MpN of coliform and faecal coliforms. Such pollutants primarily destroy the

aquatic habitat and make the fishes prone to infections because of the deterioration in water quality

paratreters ald invasion of bacteria through the primary and secondary immune barriers' The Open"

Mining in various parts of the river destroys the

teeding and breeding grounds of the trout, which compels trout to migrate to the safer zones with

optimurn water quality parameters. The garbage durnping in the river not only adds to the pollution

strata to the ril,er, but also increases the biological degradation o{'organic deposits, which hnally

becomes reservoirs of bacteria, fungi and viruses, making the habitat completely adverse for the

aquatic inhabitants.

Report is hereby submitted with the remarks that concrete steps need to be taken by the

administration for safeguarding the natural habitat of trout in Sindh River, by collaborative efforts

of different Deparlments. pertinent to mention that the report has been framed after consultation

with various stakeholders and for the scientific confirmation about the destruction of trout life in

Rr'er Sindh sho*ld be mandated to the faculty of fisheries, SKUAST (K), Rangil Ganderbal, which

is cquippcd with latest provisions for estimation of pollution, diseases and population dynamics of

trout in river Sindh

Shorvkat
Mohd. Bhat

Fishtric>

ADF has fined thc

discharging into thc

t

t)r. Sal

A:sistatrt Ditcctor

t.u1)sat?

l'Cgalhoo
l'#hertcs

Assistartt Din:ctor

Baramullah

Assisunt

(lhicf Project Oflicer

Nt'Sl . Manmbtl
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-lB rirn
. fd*

A,nne+-E
T\-/l-ry

PCC \i,o rJ1-;1.-

!lS$ li\$\

I,\\ lr'l I I llr'\ ;,'.r1.

r tl t l( ! ' !, I |ll l.'l r.!r r', \i l.lui , .i.

Ihe Member SecretarY,

i & X Pollution Control Committe,

Jamrnu.

\r:pccEDr,rsi\crr.'r.r.'j ZLll-tt3 ii'" ,';t)tt 
lrh

Subiect: - Ners ltem titled, "Sind Nallah Polluted trout habitat threalpned rn 6anderbe{" appcir}ng rn

Greater Xarhmir dated 19'O8'2024.

Reference: - Your letter No. IXPCC/Sc./OA-1119-20241241L181 dated 19-11-2024

S-
qc---30! li :re sub;ect and refere:rce cited above, t .5 io rrfc'- :^3: :'e 'e'.32..' '. '1'-'.'i h'-
reg3.c :a 5; ; igu:c,'clastic rva5le management in vrctnt:v of lre S "i 'a 3- a'a :-! '?:' 4'' "'
-as:,:s af *ater samples collected frorr this narlah from \YaYir :c sD:ata'g'ai 5ee' :Li- ::a: l. :-a

:]r S3^3 L1fficer, FCC Ganderbal and the Lab Coordinato' PCC, $:r^3sar a^::'-5'e::':::::e
-e3:s 35 L'cer:-
!i.'i:- -egero to solid/liquid/plastic waste management, it is said th3t soli3 '*asie t asi: A3s:e -:3

Cee- fcunCj un-aftended, Scatterd and dumped in Open atvariOus spots In proxrmr'r 3'c 3ie^ :-:'€

ca'.:xs cf Sind nallah from Wayil to sonamarg' The Rural Development Deca':re'::''LE^ -at

pr.oviced a solid waste Management shed at surfranr-Gund, Ganderbai Dui ih s 5'eo s :r: ut ''t

used for, storate of furniture/dustbins/compaction rnachrnes as such. solid was:e rera rs lL-le:

anc scattered in open within its premises. There is no solid wasle treatmen! ano c sc!':"i E' 
't

neither any Common Sewerage Treatment Plant (CSTP) anywhere in the specified 3Iea 3-c :^e c' :

wasteisdrsposedofthroughsoakagepitsystem.Moreso,standoftheDivisionaQr'gpr.fI
Ganderbal is that a oetaiteJ report on solid waste/plastic waste pollution in Ganderca ;'si-c ^3r

al,eady been submitt ed in oA No. 7M6/2O24 titled News item oppeoring in tndio'ottr &d 2747'

2024 andlegal nOtiCes were issued to concerned Block Development officers and lhe tn3-er h3s :t€r

sent to the concerned District Magistrate, Ganderbal vide No. PCC/DOI'Gbi,ipiasti' \r'tstl li:r :5:-

254daredtg4S.2o24forremedialadiontomitigatesolid/plasticwaslepollut!1n.nire*^,\'e
Ganderbal District. corroborative documents' notices along with photogrlphs 35 5i'j!''r.'rP'ec b\ lne l1.l

coocer*d are also enclosed for relerence

2. witn regard to Lab analysis reports (copies whereof as submrtteo b\ lne '!Jb u"t' J ''-li" ;('

Srnagar are enclosed hereto) of the water ),tlllPlir' r!'r'.it'r l '\r' i \"

Sonamarg), the test analysis re:ults in respect of phystc-chemrcal

thal water quahty af all spots of 5rnd nallah from Wayrl to Sonimdr!l

criteria and few locations does not meel Class'8 walet qualrtY s11lf rrJ

3. With regard to the extent/scale of eflect o{ polluttott i ,, r i I r.

DO, PCC, Ganderbal submits that the mattcr has bten

a letler bearrng No PLCIDo/Gbl/NGr/2024/108 10 d'trt'ct II I I .'tt.'.1 r.irr\,, .,1 ',' r"" : .. ".: 
1-l\

t,'; i' t.:nd io the A5il5tant DlrL'(lr',r, I trltt'llt'r [)t'ltdltrlrl'rlt

mattc'r, whlch t5 still awaited has not been lurntslted by tht'Itrherter DepJrlr]]ent

\
Hence, submitted li,r Lirrt,l pcrrrr,rl ililrl lutlllcr r'()ur\c (rl .l\tl('ll lc(llllrc\l lll llli rlr.tttlt

Encrs:- Cl0)

T
a

I

I

Copy to:-
1. , PCC, Ganderbal for inforntation' This takes tc tht' r€Oort

pccl Do I cBu 2024 / 316 dated 22- I 1'2024'

Srrnagat for rnformatron Thrs takes reference to the report submriled

C, T-5rndhi.l.t-2 5 i 7 3 -i 4 dJtecl 3 1 -l'O'2024'
2. Lab

I
vide No.

Scanned with CantScanner
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PCC

RegionaI Director,
Pottution Control Committee,
Kashmir

Jammu & Kashmir Pollution ControlCommittee
District 0ffice Ganderbat- Kashmir

Eeehama Chowk near J&K Bank Ltd

No puf lhl4atfrcartla"'/>aalail o"t?.)fiitzoza.

Subiect: News item titted Sindh Nattah Pottuted trout habitat threatened in Ganderbat' appearing in
Greater Kashmir dated 19-08-2024.
Reference: No. PCCIR[IX/LS(NGT)/202 11218-19 dated Z0 -11-Z0ZI,.

Sir,

Apropos to the subject and reference cited above, it is submifted that a team of JKPCC

Ganderbal visited the various spots in vicinity of Sindh Nattah and the sotid waste/ptastic waste

scattered at various places was found un attended even on the bank of Sindh Nattah at few spots. Ihe

Rural Devetopment Department (ROD) has constructed a sotid waste management shed at Surfraw Gund

Ganderbal and the shed was being used as storage of furniture/dustbins/compactions machines and the

sotid waste was found dumped within the premises scattered in open without any treatment and safe

disposat. At another place in the surfraw area, unattended sotid waste found dumped atongside near

Ganiwan Bridge on the banks of Sindh Nattah. (Photograph enctosed). lt is pertinent to mention here that

this office has atready submitted a detaited report on sotid/ plastic waste potlution in District Ganderbat

in 0.A No. 10!l6l2AU titted news item appearing in india.com dated 2?-0?-202lr and tegat notices issued

to Btock 0evetopment officer, 0und/Xangan vide no. JKPCC/R0ULS/MSW/Z024l6t}-74 dated t4-10-2024

& no. JKPCC/R0K/LS/MSW120241675-77 dated '14-10-2024 (copy enctosed). The matter has atso been

hightighted with the AddL Deputy Commissioner, Ganderbal vide no. PcC/00/Gbt/ptasric wastell1}ilall-

254 dated 19-08-2024. (Copy enctosed).Ihe liquid waste is mainty disposed through soakage pits as no

common sewerage treatment ptant (C$P) exists in lhe area.

Regarding the extent/scale of effect of pottution on the trout fish poputation and its habitat a

tetter vide no. PCC/U0/GhUNGTl202hl308-10 dated 11-11-2024 addressed to Assistant 0irecror Fisheries,

0epartment Ganderbal for the report 0n the matter is still waited on despite continue fottow-up by this

office.

Yours

L
Ganderbal

rl
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PCC

Assistant 0irector Fisheries,
oepartment of Fisheries, J&X
Ganderbat.

no.Pc"l nol hLllN ,-r lt.*l to?'to

Jammu & Kashmir poltution Control Committee
District Off ice Ganderbal_Kashmir

MBma Chovk netr J&K gen* lrd

0ate. \11112024.

subiect: News item titted 'Sindh 
_Nafiah 

poltuted trout habitat threatened in Ganderbat.appearing in Greater Kashmir dated 19 -og_202t .

Reference: H0n'bte Nationat Green Tribuna( (NGI) order dated 30-0g_2024.

Enct: (News paper cutting).

Sir,

. 
Apropos to the subject and reference cited ab,ve, y.ur kind attention is rsquested to thenews ,tem titled'sindh Nauah p-o[uled trour habitat ttrieateneJ in Ganderbar.'app..iing inGrearer l(ashmir datsd 19-o&-z0zb. Accordingry, it ir r.il;;i; to furnish a report to thetrtentlscale of effect 0t po[ution on the triui rcn poprratiii and its habitar. for turtherne€dful action.

copy to the:
'1. Regionat oirector, Jl(pCC Kashmir for inlormation and necessary action pt.2. Assistant Commissioner, Ganderbal tor information and necessary action ptease.

Yours faithfulty,

o,,iotr.roiif#"
Ganderbd
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Block Development Officer,
cund/Kangk:
Ganderbal Kashmir.

No:-JKPCC/RoK/Ls/Msw/20241 b1 9_11 oatea: /l _/O -A,L/ ,

Subject:- Notice for initiating legal action under Environmental Laws

' Whereas, Municipal Solid waste is to-be collected, transported ard disposed of in accordance with solidwaste (Management & Handling) Rules,. 2016 framei by tn: Cotrnment in exercise of powersconferred under Environment (protection) Act, 19g6.. Whereas, the JK Pollution Control Committee Ganderbal was
sport verification at the site, the report submitted by the Distri
Ganderbal has tevealed that the Solid Waste Managment shr
Department at Sufraw-B Block Gund Kangan , bui during i
scattered in the premises without any treatment and safe dislos
purpose are being used as stores for u/aste bins and furniture. F
dumps of unsanitary and illegal solid waste found on the bank
detrimental and harmful to the environment, the human life

. , Whereas, this practice of unsanitary/unsc entific dumping and di:
areas rs in contraventlon to the llunicipal Solid Waste Managen
Hon'ble National Gfeen Tribunal (NGT) besides being viotation
refened hereinbefore, which is an offence and attracts the lega
(Protection) Act, 1986.
Now, therefore, in light of the above, you are hereby directed

further as per

of the

Co to:

iT;:ir,

Legal Notice
(By Regtd. post)

legacy waste from the specified locatjons dnd dispose of the sa

conducted a joint inspection, and on
:t Officer, Polluuorr Control Committee,
,d constructed by Rural Development
'rspection the solid waste was found
31, The shed constructed for treatment
.rrther at Ganiwan, Block Gund Kangan
; of River Sindh n:ar Bridge, which is
lnd the wdter body as well.
iposel of solld waste onto the specified
rent Rules, 2016 and directions of the
lf the relevant environmental laws as
'action prescribed in the Envjronment

o remove thls unsanitary solid waste/

Control Committee as per the l4unici
in the scientiRc lendfill site consented
Sold Waste Mar.agement Rules and

*#i"F#',,l{# well as stoppage of throwing of lega
the banks of rir'ers and submit comp lia

event of your failure to do the
and JK PollJtion Control Commi

t-
lL

{
&aI

ribunal directions and the

agent, l

t
,T

waste with a complete ban on illegal
3 within ls-days fr)m date of issuance
:dful
:isa rty

hin notice period, action shall

ni Soli

r
ent &

6

q

T
lr

If
flk

as tr.

{iI7
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lid

tricl
d
t
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;
*

ccs r information
port thln not
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i'io

',
$

ffi , Gande al, io
a

)rmation and submit llo

a:

!,,.1'
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e

t

Rules,

E

J&K POTTUTION CONTROT COMI'TITEE
OFFICE OF THE REGIONAI. DIRECTOR . KASHMIR

sheikh-ul-Arom campus, Rajbagh, Neor Govemment s tk roaory, srnaqor-rgooolwww.ikpcc.iks.net.in Emoil: regionalQ!19g!p1!47@gg7iL_ i'ttt* Orr4_231t842
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J&K POLLUTION CONTROL COMMITEE
OFFICE OF THE REGIONAT DIRECTOR - KASHMTR

sheikh-ul'Alam campus, Rojbagh, Near Government Sitk Fsctory, srinagar-79000g
www.ikpcc.ike,net.in Email: regionotdtgctortml@glngit.90m, iit/frr o7g4_2g71842

Bloc_l.Development
dfndlKangan,

Legal trlotice
(By Regtd. Post)

Ganderbal Kashmir

Officer,

nagent, J

No:-JKPCC/ROK/LS/MSW/2024/ fi e-'l L/ Dated:_ I L,l- t o - )-1 r

subject:- Notice for initiating legat action under Environmental t.aws

o whereas, Municipal Solid Waste is to be collected, transported and disposed of in accordance with solid
Waste (Management & Handling) Rules, 2016 framed by the Government in exercise of powers
conferred under Environment (protection) Act, 19g6.

' Whereas, the lK Pollution Control Committee Ganderbal was conducted a joint inspection, and on
sport verification at the site , the report submitted by the Distrrct officer, pollution control committee,
Ganderbal has revealed that the Solid Waste Managment shed constructed lry Rural Development
Department at Surfraw-B Block Gund Kangan , but during inspection the soiio waste was found
scattered in the premises without any treatment and safe disposal. The shed constructed for treatment
purpose are being used as stores for waste bins and furniture. Further at Ganiwi n, Block Gund Kangan
dumps of unsanitary and illegal solid waste found on the banks of River Sindh near Bridge, which is

cletrimental and harmful to the environment, the human life and :he water brdy as well.. \,Vhereas, this practice of unsanitary/unscientific dumping and disposal of solid wtste onto the specified
areas is in contravention to the Municipal Solid Waste Management Rules, 201( and directions of the
Hon'ble National Green Tribunal (NGT) besides being violation of tl-re relevant ,:nvironmental laws as
referred which is an offence and attracts the legal action prescrib:d in the Environment
(Protection) Act,
Now, therefore, ligh$ of the above, you are hereby directed to remove this t nsarritary solid waste/

the specified locations and dispose of the same in ;he scientifir landfill site consentedlegacy waste
bytheJ&K Control Committee as per the Municipal So id Waste Management Rules and
ensure zero
dumping of

as well as stoppage of throwing of legacy wasle with a c(
the banks of rivers andsubmit compliance wl.hin 15-days

of the In the event of your failure to do the within not
the matter and JK Pcllution Control'Com liberty to

National Green Tribunal (NGT) directions and Solid ste (Ivlanagement &
Rules, 16,

,mplete ban on illegql
from date of issuarrcf

;i"l!#i;iil??iH

4

hforrnation.

4

$

Di

PCC
w
I
+

Gandd ibal, on and sub vupre rarithin n

,(,,
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Jammu & Kashmir poilution Control Committee
Distri ct Offi ce Ganderbal_Kashmir

Beehomo Chowk neot f&K Bonk Ltd

Addl. Deputy Commissioner
Oanderbal

No.PccfDtfqbl lpt*r, halaf u,< (>sr t s1 
oatl?nenozc.

i:ii[::yHlHHffi 
"1'ffi :'i:']ffi [#ff d;#2!]:il5?i:ffi,ff r.*,

Jtt(

:^-

PCc

Sir,

Encl: (News paper cutting).

Apropos to the subject and rcference cited above, your kind attenrion is requested toan ongoing issue ofplasric wastet:ollurion *,r,i" 
"*'riii i"i, .ii,"n rru" been a concem rharhas been Previously highlighted. ioday'. r"."i r.*rp"p"rior"ir.r Kashmir) has fearured anararmrng news irem rirred 'sindh N;lrah p"rrrr.a. "rrlri i-"Liui ,r,r"",.n.a in Ganderbar,.regarding thc worsening siru"tion orfi"stic'ffi1; ffi#;#s of the Districr. Tlrc newsitem outlines significant cnvimnmenrar. and hearth impacts i*r"a uy the proriferation of

i,il,,,i*.*..". 
including is derimcnal .m..t, 

"n 
i"'."i**"i., bodies, soil quality, and

. In right of this urgenr maner, ir is respectfury rcquested your e$eemed of'ce to takccognizance of the repon and dircct. ,r,. '*r..iJ,"mllrJ'rrcwr,Bs) 
mder yourjurisdicrion to rake cognizance of th.is issue ;;l;]il ;.";. to mirigate the effects ofplasric wasre pollution tn ,n" ilol- ?1.r.i. nia'""i"g ir,is'lssue wittr the ugency irdemands' wi, not only improve the environmentar hcatth oiour Diseicr but also enhancc trequality of life.

Yours thtull1,

vlsl

Copy to the;
l. Regional Dircctor, JKPCC Kashmir for
2. Assislant Commissioner, Development

action plcase.

and neccssary action pl.
for information and necesrary, Ganderbal

l. CEO, MC Ganderbal for information & necessary acrion.
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Jammu and Kashmir Pollution
Control Committee

chairmanSTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

f,nnezt -Vf
Parivesh Bhavan, Forest Comptex

Transport Nagar, Jammu, 180 006 Sitk

Factory Road

Rajbagh, Srinagar, 190 008

1

No: JKPCC/2O24/ lq6s- ?3 Date: \ -12- 2024

Subject: Violation of Sotid Waste Management Rules, 2016 by Rural
Devetopment Department.

Whereas, disposal of Sotid Waste is primarity regutated under the fottowing
Rutes / Act:
a. Solid Waste Management Rutes, 2016
b. Plastic Waste Management Rutes, 2016
c. J&K Non-biodegradable Materia[ (Management, Handting and

Disposat) Act,2007

(a) prepare a Solid Waste Management plan as per state poticy and

strategy on so[id waste management within six months from the

date of notification of state policy and strategy and submit a copy to
respective departments of State Government or Union territory

Administration or agency authorised by the State Government or

Union territory Administration;
(b) arrange for door-to-door coltection of segregated solid waste from

att househotds inctuding stums and informaI setttements,

commerciat, institutionat and other non-residentiaI premises. From

multi-storage buitdings, [arge commerciaI complexes, ma[ts,

housing comptexes, etc., this may be cottected from the entry gate

or any other designated location;
(c) estab[ish a system to recognise organisations of waste pickers or

informat waste co[tectors and promote and establish a system for

integration of these authorised waste-pickers and waste collectors to
facititate their participation in solid waste management inctuding

door to door co[lection of waste;

J&K PCC

Page 1 of 10

---_

The Block Development Officer,
Kangan, District Ganderbat.

2. Whereas, Ru[e 15 of the Sotid Waste Management Rutes, 2016 prescribes the
duties and res ponsibitities of the locat authorities and viltage Panchayats of
census towns and urban agglomerations, which are reproduced betow:

Rute 15. Duties and responsibitities of [ocal authorities and vittage Panchayats

of census towns and urban agglomerations. - The [oca[ authorities and

Panchayats shat[, -

Yl

28



(d) facititate formation of Setf-Hetpcroups, provide identity cards and
thereafter, encourage integration in sotid waste management
inctuding door to door cottection of waste;

(e) frame byelaws incorporating the provisions of these Rul.es within
one year from the date of notificatlon of these Rutes and ensure
timety imptementation;

(f) prescribe from time-to-time user fee as deemed appropriate and
coltect the fee from the waste generators on its own or through
authorised agency;

(g) d irect waste ge nerators not to [itter i.e th row or d ispose of any waste
such as paper, water botttes, [iquor bottles, soft drink cans, tetra
packs, fruit pee[, wrappers, etc., or burn or bury waste on streets,
open pubtic spaces, drains, water bodies and to segregate the waste

at source as prescribed under these Rules and hand over the

segregated waste to authorised waste pickers or waste coltectors
authorised by the tocat body;

(h) setup Materiat Recovery Facitities (MRF) or secondary storage

facitities with sufficient space for sorting of recyctabte materials to
enable informaI or authorised waste pickers and waste coltectors to

separate recyclab[es from the waste and provide easy access to
waste pickers and recyclers for cottection of segregated recyclable

waste such as paper, ptastic, metat, gtass, texti[e from the source of
generation or from Materia[ Recovery Facitities (MRF); Bins for

storage of bio-degradabte wastes shatl be painted green, those for

storage of recyclabte wastes sha[[ be printed blue and those for
storage of other wastes shall be printed black;

(i) Estabtish waste deposition centres for domestic hazardous waste

and give direction for waste generators to deposit domestic

hazardous wastes at these centres for its safe disposat. Such facitity

shatt be estabtished in a city or town in a manner that one centre is

set up for the area of twenty square kitometres or part thereof and

notify the timings of receiving domestic hazardous waste at such

centres;

U) ensure safe storage and transportation of the domestic hazardous

waste to the hazardous waste disposaI facitity or as may be directed

by the State Po[tution Control Board or the Pottution Control

Com mittee;

w Page 2 of 10
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(k) direct street sweepers not to burn tree leaves cotlected from street

sweeping and store them separatety and handover to the waste

cottectors or agency authorised by tocat body;

(t) provlde training on so[id waste management to waste-pickers and

waste cottectors;

(m) cottect waste from vegetable, fruit, flower, meat, pouttry and fish

market on day-to-day basis and promote setting up of decentratised

compost plant or bio-methanation p[ant at suitabte locations in the

markets or in the vicinity of markets ensuring hygienic conditions;

(n) couect separately waste from sweeping of streets, lanes and by-

lanes dai[y, or on atternate days or twice a week depending upon the

density of poputation, commerciaI activity and locaI situation;

(o) set up covered secondary storage facitity for temporary storage of

street sweepings and sitt removed from surface drains in cases

where direct cotlection of such waste into transport vehictes is not

convenient. Waste so collected sha[t be cotlected and disposed of

at regutar intervats as decided by the tocat body;

(p) coltect horticulture, parks and garden waste separatety and process

in the parks and gardens, as far as possibte;

(q) transport segregated bio-degradabte waste to the processing

facilities like compost plant, bio-methanation plant or any such

facitity. Preference sha[ be given for onsite processing of such

waste;

(0 transport non-bio-d egrad ab[e waste to the respective processing

facitity or Material Recovery Facitities (MRF) or secondary storage

facitity;

(s) transport construction and demotition waste as per the provisions of

the Construction and Demo[ition Waste Management Rutes, 2016;

(t) invotve communities in waste management and promotion of home

composting, bio-gas generation, decentralised processing of waste

at community [eve[, sub,iect to contro[ of odour and maintenance of

hygienic conditions around the faci[ity;

(u) phase out the use of chemical ferti[izer in two years and use

compost in att parks, gardens maintained by the [oca[ body and

wherever possibte in other ptaces under its jurisdiction. lncentives

Page 3 of 10
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may be provided to recycling initiatives by informal waste recycling

sector.

(v) Facititate construction, operation and maintenance of solid waste

processing facitities and associated infrastructure on their own or

with private sector participation or through any agency for optimum
utitisation of various components of sotid waste, adopting suitable
techno[ogy inctuding the fotlowing technotogies and adhering to the
guidetines issued by the Ministry of Urban Devetopment from time to
time and standards prescribed by the Central Po[tution Controt
Board. Preference sha[[ be given to decentralised processing to
minimize transportation cost and environmentaI impacts such as-

i) Bio-methanation, microbiaI composting, vermi-composting,

anaerobic digestion or any other appropriate processing for

bio-stabitisation of biodegradable wastes;

ii) waste to energy processes inctuding refused derived fue[ for

combustibte fraction of waste or supply as feedstock to solid

waste-based power ptants or cement kitns;

(w) undertake on their own or through any other agency construction,

operation and maintenance of sanitary tandfitt and associated

infrastructure as per Schedu[e 1 for disposat of residua[ wastes in a

manner prescribed under these Rutes;

(x) make adequate provision of funds for capital investments as wet[ as

operation and maintenance of solid waste management services in

the annual budget ensuring that funds for discretionary functions of

the local body have been a[tocated onty after meeting the

requirement of necessary funds for sotid waste management and

other obtigatory functions of the locaI body as per these Rutes;

(V) make an app[ication in Form-l for grant of authorisation for setting

up waste processing, treatment or disposal facitity, if the votume of

waste is exceeding five metric tonnes per day inctuding sanitary

[andfitts from the State Poltution Contro[ Board or the Poltution

Control Committee, as the case may be;

(zl submit apptication for renewa[ of authorisation at [east sixty days

before the expiry of the vatidity of authorisation;
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(za) prepare and submit Annuat Report in Form lV on or before the
3OthApriI of the succeeding year to the Commissioner or Director,
Municipat Administration or designated Off icer;

(zc) educate workers inctuding contract workers and supervisors for
door-to-door cotlection of segregated waste and transporting the

unmixed waste during primary and secondary transportation to
processing or disposaI facitity;

(zd) ensure that the operator of a facitity provides personaI protection

equipment inctuding uniform, fluorescent jacket, hand g[oves,

raincoats, appropriate foot wear and masks to a[[ workers handting

sotid waste and the same are used by the workf orce;

(ze) ensure that provisions for setting up of centres for cotlection,

segregation and storage of segregated wastes, are incorporated in

buitding ptan white granting approval of buitding ptan of a group

housing society or market comptex; and

(zb) the Annual Report sha[ then be sent to the Secretary -in-Charge of
the State Housing and Urban Deve[opment Department or vittage
panchayat or rural devetopment department and to the respective

State Po[ution ControI Board or Pottution Control Committee by the

31st May of every year;

(zf) trame bye-taws and prescribe criteria for tevying of spot fine for
persons who litters or faits to compty with the provisions of these

Rules and delegate powers to officers or [oca[ bodies to levy spot

fines as per the bye laws framed; and

(zg) create public awareness through information, education and

communication (lEC) activities/cam paign and educate the waste

generators on the fo[towing; namely: -

(i) not to litter;
(ii) minimise generation of waste;

(iii) reuse the waste to the extent possib[e;

(iv) practice segregation of waste into bio-degradable, non-

biodegradab[e, recyctable and combustible), sanitary waste

and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas

generation or community leveI composting;
(vi) wrap securety used sanitary waste as and when generated in

the pouches provided by the brand owners or a suitabte
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wrapping as prescribed by the tocat body and ptace the same in

the bin meant for no n-biodegradabte waste;
(vii) storage of segregated waste at source in different bins;
(viii) handover segregated waste to waste pickers, waste coltectors,

recycters or waste cottection agencies; and
(ix) pay monthly user fee or charges to waste collectors or [oca[

bodies or any other person authorised by the toca[ body for
sustainabitity of sotid waste management.

(zh) stop tand fitting or dumping of mixed waste soon after the timeline as

specif ied in rule 22 for setting up and operationalisation of sanitary
tandf it[ is over;

(zi) attow on[y the non-usab[e, non-recyclable, no n-biodegradable, non-

combustibte and non-reactive inert waste and pre-processing

rejects and residues from waste processing facilities to go to
sanitary [andfitt and the sanitary [andfitt sites sha[[ meet the

specifications as given in Schedu[e-1, however, every effort shatt be

made to recycle or reuse the rejects to achieve the desired objective

of zero waste going to tandf ith

(2,) investigate and analyse all old open dumpsites and existing

operationa[ dumpsites for their potentiaI of biomining and

bioremediation and wheresoever feasib[e, take necessary actions to
bio-mine or bio-remediate the sites;

(zk) in absence of the potential of bio-mining and bio-remediation of
dumpsite, it shatt be scientifically capped as per tandfitt capping

norms to prevent further damage to the environment.

(zt) cottect and transport biodegradab[e, non-biodegrad abte, and

domestic hazardous waste from households inctuding stums and

informaI settlements, commercia[, institutionaI and other non-

residentiaI premises, multi-story buitdings, [arge commercial

comptexes, ma[[s, housing complexes and the tike in

compartmentalised and covered vehicte to the respective

processing faci[ities.

3. Whereas, Rute 22 of the Sotid Waste Management Rules, 2016

prescribes the time frame for implementation of the said Rutes, which is

reproduced betow:

Rute 22. Time frame for implementation: -Necessary infrastructure for

implementation of these Rutes shall be created by the tocal

w
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bodies and other concerned authorities, as the case may be, on
their own, by directty or engaging agencies within the time frame
specified betow:

# Activity
Time limit from the
date of notification

of rules

(1) (2) (3)

1
ldentification of suitabte sites for setting up of Sotid
Waste processing facitities

1 year

ldentification of suitabte sites for setting up common
regionaI sanitary tandfitt facitities for suitabte
ctusters of locaI authorities under 0.5 mittion
poputation and for setting up common regional
sanitary tandfitt facitities or standatone sanitary
tandfitt facitities by att [ocat authorities having a

poputation of 0.5 mittion or more

3.

Procurement of suitabte sites for setting up sotid
waste processing facitity and sanitary tandf itt
facitities

2 years

4.

Enforcing waste generators to practice segregation of
biodegradabte, recyctabte, combustibte, sanitary
waste domestic hazardous and inert sotid wastes at
source

2 years

5

Ensure door to door cottection of segregated waste
and its transportation in covered vehictes to
processing or disposat facitities

2 years

6

Ensure separate storage,
transportation of construction
WaSteS

cottection and
and demotition 2years

7
Setting up Sotid Waste processing facitities by att
tocat bodies having 100000 or more poputation

2years

8.
Setting up sotid waste processing facitities by tocat
bodies and census towns betow 100000 poputation

3 years

I

Setting up common or standalone sanitary tandfitts
by or for atl locaI bodies having 0.5 mittion or more
poputation for the disposat of onty such residual
wastes from the processing facitities as wetl as
untreatabte ineft wastes as permitted under the
Rutes

3 years

I
(
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10

Setting up common or regional sanitary tandfitts by
att tocat bodies and census towns under 0.5 mittion
poputation for the disposat of permitted waste under
the rutes

3years

11
Bio-remediation or capping of otd and abandoned
dump sites 5years

4. Whereas, section I of the Jammu and Kashmir, Non-biodegradabte
Material (Management, Handting and Disposat) Act, 2007 provides as
fottows:

Section 9 - Prohibition to throw biodegradabte and non-biodegradable
garbage in pubtic drains, natural or manmade lakes, wetlands.- (1) No
person, by himsel.f or through another, shat[ knowingty or otherwise, throw
or cause to be thrown, in any drain, ventitation, shaft, pipe and fittings,
connected with the private or pubtic drainage works, natural or manmade
lakes, wettands any non-biodegradabl.e garbage or construction debris or
any biodegradable garbage by pl.acing in a non-biodegradabLe bag or
container Likety to-

i. injure the drainage and sewage system;
ii. interfere with the free ftow or affect the treatment and disposal of

drainage and sewage contents;
iii. be dangerous or cause nuisance or be prejudiciaI to the pubtic

heatth; and
iv. damage the [akes, rivers or wettands.

(2) No person shatl, knowingl.y or otherwise, place or permit to be
ptaced, except in accordance with such procedure and after
comptying with such safeguards as may be prescribed, any
biodegradabte or non-biodegradabte garbage in any pubtic ptace
open to pubtic view untess-

(a) the garbage is ptaced in any receptacte; or

(b) the garbage is deposited in a location designated by tocat
authority having jurisdiction in the area for the disposal of
such garbage; and

Whereas, the Btock Devetopment Officer Kangan has been found to be in
breach of the Water (Prevention & Control of Pol.tution) Act, 1974, Waste
Management Rutes referred above. lnspection Report of concerned Divisional
Officer GanderbaI and Director Fisheries atong with photographs reveals:

i) Unscientific dumping of sotid waste observed atong the banks
as wetl as in Sindh Nal.tah;

ii) Materia[ Recovery facitity not in operationa[ mode.

Whereas, contravention of provisions of the Environmental (Protection) Act,
1986, Rutes, orders and directions issued thereunder is punishabte under the

5

6
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said Act and this includes contraventions by Government Departments as
wett.

Now therefore, in view of the aforesaid Rute position and [aw, the deficiencies

that persist in the imptementation of the Water (Prevention & Contro[ of Pottution)

AcI, 1974, the Sotid Waste Management Rules 2016 and in exercise of powers

vested to J&K PCC under Section 5 of the Environment (Protection) Act 1986,

Section 33-A of the Water (Prevention & Controt of Poltution) Act, 1974 and 31 -A of

Air (Prevention & Control of Pottution) Act, 1981, the fottowing directions are hereby

issued:

The Btock Devetopment Officer, Kangan shalt: -

'1 . Ensure that sotid waste is collected, processed, treated and disposed of
in accordance with the Solid Waste Management Rutes 2016, Ptastic
Waste Management Rules 2016 and the Jammu and Kashmir Non-
biodegradabte Materia[ (Management, Handting and Disposat) Act, 2007.

2. Ensure that no waste, whether bio-degradable or non-biodegradable,
from domestic or commercia[ estabtishments is dumped on the banks of
Sind Nattah or in any water body or in the open areas, (as observed being
dumped around the MateriaI Recovery Facitity, as per enclosed
photographs), in vlolation of the Water (Prevention and Control of
Pottution) Act, 1974 and section 9 of the Jammu and Kashmir Non-
biodegradabte Materia[ (Management, Handting and Disposat) Act, 2007.

3. Notify the waste cot[ection schedule and method of coltection for
segregated bio-degradab[e and non-biodegrada bte waste and cotlect
waste in accordance with the schedute and method so notified.

4. Enforce performance of duties by the waste generators as prescribed
under Ru[e 4 of the Sotid Waste Management Rutes, 2016.

5. Direct waste generators not to litter i.e throw or dispose of any waste
such as paper, bott[es, cans, tetra packs, fruit peet, wrappers, etc., or
burn or bury waste on streets, open pubtic spaces, drains, water bodies
and to segregate the waste at source as prescribed under these Rules

and hand over the segregated waste to authorlsed waste pickers or waste
collectors, authorised by the locat body.

6. Submit a [ist of officiats of Rural Development Department who are

responsibte for continuous viotation of Sotid Waste Management Rules,

for their prosecution under the Environmenta[ (Protection) Act, 1986.

7. Submit the present status of Sotid Waste observed near the b[ock
Kangan and Action Ptan atong with the timetine for its removal from the
above-mentioned points.
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8. Furnish the quantity of so[id waste generated in jurisdiction of Btock
Kangan.

9. Furnish the quantity of sotid waste processed daity in Jurisdiction of
Btock Kangan and disposal thereof.

l0.Furnish the Action Ptan and timeline regarding processing of Legacy
Waste tying at open dumping sites, as reflected in the inspection report
of J&K PCC datedfi-ll1-2024.

The response of Btock Deve[opment Officer, Kangan,

Pol[ution Control Committee by or before lSrhDec embet,2024.

Enct: lnspection Report.

Copy to the: -

1. Principat Secretary to Government, Forests,
Department, CiviI Secretariat, Jammu / Srinagar.

2. Secretary to Government, Department of Rura

must reach J K

(Vasu Yadav)
Chairman

Ecology and Environment

t Devetopment& Panchayati
Raj, Civit Secretariat, Jammu / Kashmir.

3. Divisionat Commissioner, Kashmir.
4. Deputy Commissioner/District Magistrate, Ganderba[.
5. Regionat Director, J&K PCC, Kashmir.
6. Director, Urban LocaI Bodies, Kashmir.
7. Divislonat Officer, PCC, Ganderbat.
B. Scientist'B' ln charge MSW, J&K PCC.
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pcs
Jammu and Kashmir Pollution

Contro! Committee
chairman8Tjkspcb@gmail.com

membersecretaryjkspcb@gmail.com
0191 -2472881,2476925

Anne/ -W
Parivesh Bhavan, Forest Complex

Transport Nagar, Jammu, 180 006 Sitk
Factory Road

Rajbagh, Srinagar, 190 008

1

The Btock Development Officer,
Gund, District Ganderbat.

No: JKPCC /2024t1q +Ll -81 Date L, -12-2024

Subject: Viotation of Sotid Waste
Devetopment Depaft ment.

Management Rules, 2016 by Rurat

Whereas, disposal of Sotid Waste is primarity regul.ated under the fofi.owing
Rules / Act:
a. Sotid Waste Management Rules, 2016
b. PLastic Waste Management Rutes, 2O16
c. J&K Non-biodegradabte Materiat (Management, Handting and

Disposal) Act,2007

2. Whereas, Rul.e 15 of the Solid Waste Management Rutes, 2016 prescribes the
duties and responsibil.ities of the tocal. authorities and vitl.age Panchayats of
census towns and urban aggtomerations, which are reproduced betow:

Rule 15. Duties and responsibitities of Local, authorities and vil.tage Panchayats
of census towns and urban aggl,omerations. - The tocat authorities and
Panchayats shatt, -

(a) prepare a sotid waste Management pLan as per state pol.icy and
strategy on sotid waste management within six months from the
date of notification of state poticy and strategy and submit a copy to
respective departments of state Government or Union territory
Administration or agency authorised by the State Government or
Union territory Ad min istration;

(b) arrange for door-to-door cotl.ection of segregated sol.id waste from
att households including stums and informat settlements,
commerciat, institutional and other non-residential. premises. From
multi-storage buitdings, [arge commerciaI comptexes, malts,
housing comptexes, etc., this may be cottected from the entry gate

or any other designated location;

(c) estabtish a system to recognise organisations of waste pickers or
informal waste cottectors and promote and estabtish a system for
integration of these authorised waste-pickers and waste cottectors
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to facilitate their participation in so[id waste management inctuding
door to door col[ection of waste;

(d) facilitate formation of Setf-Hetp Groups, provide identity cards and

thereafter, encourage integration in sotid waste management
inc[uding door to door col[ection of waste;

(e) frame byetaws incorporating the provisions of these Rules within
one year from the date of notification of these Rules and ensure

timety imptementation;
(f) prescribe from time-to-time user fee as deemed appropriate and

collect the fee from the waste generators on its own or through

authorised agency;

(9 direct waste generators not to litter i.e. throw or dispose of any

waste such as paper, water bottles, tiquor botttes, soft drink cans,

tetra packs, fruit peet, wrappers, etc., or burn or bury waste on

streets, open pubtic spaces, drains, water bodies and to segregate

the waste at source as prescribed under these Rutes and hand over

the segregated waste to authorised waste pickers or waste

collectors authorised by the tocat body;

(h) setup MateriaI Recovery Facltities (MRF) or secondary storage

facilities with sufficient space for sorting of recyctabte materiats to
enabte informal or authorised waste pickers and waste cotlectors to
separate recyctables from the waste and provide easy access to
waste pickers and recyclers for collection of segregated recyctab[e

waste such as paper, ptastic, metat, glass, textile from the source of
generation or from Materia[ Recovery Facitities (MRF); Bins for
storage of bio-degradable wastes shatl be painted green, those for
storage of recyclable wastes shatl be printed btue and those for
storage of other wastes shatt be printed btack;

(i) Estabtish waste deposition centres for domestic hazardous waste

and give direction for waste generators to deposit domestic
hazardous wastes at these centres for its safe disposat. Such facitity
shatl be estab[ished in a city or town in a manner that one centre is

set up for the area of twenty square kitometres or part thereof and

notify the timings of receiving domestic hazardous waste at such

centres;

0) ensure safe storage and transportation of the domestic hazardous

waste to the hazardous waste disposaI facitity or as may be directed
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by the State Pot[ution Contro[ Board or the Pottution Control

Com mittee;

(k) direct street sweepers not to burn tree leaves collected from street

sweeping and store them separatety and handover to the waste

cottectors or agency authorised by tocat body;

(t) provide training on solid waste management to waste-pickers and

waste cottectors;

(m) cottect waste from vegetable, fruit, flower, meat, poultry and fish

market on day-to-day basis and promote setting up of decentratised

compost ptant or bio-methanation plant at suitable locations in the

markets or in the vicinity of markets ensuring hygienic conditions;

(n) coltect separatety waste from sweeping of streets, lanes and by-

lanes daity, or on alternate days or tvvice a week depending upon the

density of poputation, commerciaI activity and tocaI situation;

(o) set up covered secondary storage facitity for temporary storage of

street sweepings and sitt removed from surface drains in cases

where direct coltection of such waste into transport vehicles is not

convenient. Waste so cotlected shalt be cottected and disposed of

at regutar intervats as decided by the tocat body;

(p) cottect horticulture, parks and garden waste separate[y and process

in the parks and gardens, as far as possibte;

(q) transport segregated bio-degradabte waste to the processing

faci[ities [ike compost ptant, bio-methanation plant or any such

faci[ity. Preference shatl be given for onsite processing of such

waste;

(r) transport non-bio-degrad abte waste to the respective processing

facitity or Material Recovery Facitities (MRF) or secondary storage

facitity;

(s) transport construction and demotition waste as per the provisions of

the Construction and Demotition Waste Management Rutes, 2016;

(t) invotve communities in waste management and promotion of home

composting, bio-gas generation, decentra[ised processing of waste
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at community levet, subject to control of odour and maintenance of
hygienic conditions around the facitity;

(v) Facilitate construction, operation and malntenance of solid waste
processing facitities and associated infrastructure on their own or
with private sector participation or through any agency for optimum
utilisation of various components of sotid waste, adoptlng suitabte
technotogy incLuding the fottowing technotogies and adhering to the
guidelines issued bythe Ministry of Urban Devetopment from time to
time and standards prescribed by the Central Pottution Control
Board. Preference shatt be given to decentralised processing to
minimize transportation cost and environmentaI impacts such as-

i) Bio-methanation, microbiaI composting, vermi-composting,

anaerobic digestion or any other appropriate processing for
bio-sta biIisation of biodegradabte wastes;

ii) waste to energy processes inctuding refused derived fuel for
combustible fraction of waste or suppty as feedstock to sotid

waste-based power plants or cement kilns;

(w) undertake on their own or through any other agency construction,
operation and maintenance of sanitary tandfitt and associated

infrastructure as per Schedule 1 for disposat of residual wastes in a

manner prescribed under these Rutes;

(x) make adequate provision of funds for capita[ investments as wetl as

operation and maintenance of solid waste management services in

the annuaI budget ensuring that funds for discretionary functions of
the tocat body have been altocated onty after meeting the

requirement of necessary funds for sotid waste management and

other obtigatory functions of the tocat body as per these Rutes;

(V) make an apptication in Form-l for grant of authorisation for setting

up waste processing, treatment or disposal facitity, if the votume of

waste is exceeding five metric tonnes per day inctuding sanitary

pu
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(u) phase out the use of chemical ferti[izer in two years and use

compost in at[ parks, gardens maintained by the tocat body and

wherever possible in other places under its jurisdiction. lncentives

may be provided to recyc[ing initiatives by informal waste recycling

sector.
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(zd) ensure that the operator of a facitity provides personaI protection

equipment inctuding uniform, fluorescent jacket, hand gtoves,

raincoats, appropriate foot wear and masks to a[[ workers handting

sotid waste and the same are used by the workforce;

(ze) ensure that provisions for setting up of centres for coltection,

segregation and storage of segregated wastes, are incorporated in

buitding ptan white granting approval of buitding ptan of a group

housing society or market comp[ex; and

(zf) frame bye-taws and prescribe criteria for tevying of spot fine for
persons who titters or falts to compty with the provisions of these

Rules and delegate powers to officers or [oca[ bodies to [evy spot

fines as per the bye laws framed; and

(zg) create pubtic awareness through information, education and

communication (lEC) activities/campaign and educate the waste

generators on the fotlowing; name[y: -

(i) not to litter;
(ii) minimise generation of waste;

(iii) reuse the waste to the extent possibte;

tandfitts from the State Pottution Control Board or the Pottution

ControI Committee, as the case may be;

(zl submit apptication for renewal of authorisation at teast sixty days

before the expiry of the vatidity of authorisatlon;

(za) prepare and submit Annual Report in Form lV on or before the

3OthApri[ of the succeeding year to the Commissioner or Director,

Municipat Ad ministration or designated Off icer;

(zb) the Annua[ Report sha[[ then be sent to the Secretary -in-Charge of
the State Housing and Urban Devetopment Department or vil[age

panchayat or rural devetopment department and to the respective

State Pollution Control Board or Pottution Contro[ Committee by the

31st May of every year;

(zc) educate workers inctuding contract workers and supervisors for
door-to-door collection of segregated waste and transporting the

unmixed waste during primary and secondary transportation to
processing or disposat facitity;

al/
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(zi) attow onty the non-usab[e, non-recyctabte, non-biodegradable, non-

combustib[e and non-reactive inert waste and pre-processing

rejects and residues from waste processing facitities to go to
sanitary tandfitt and the sanitary tandfitt sites sha[[ meet the

specifications as given in Schedute-|, however, every effort shatl be

made to recycle or reuse the rejects to achieve the desired objective

of zero waste going to tandfitt;

(zk) in absence of the potential of bio-mining and bio-remediation of
dumpsite, it shatt be scientifica[[y capped as per [andfit[ capping

norms to prevent further damage to the environment.
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(iv) practice segregation of waste into bio-degradable, non-
biodegradabte, recyctable and combustible), sanitary waste
and domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas
generation or community [eve[ compostlng;

(vi) wrap securely used sanitary waste as and when generated in
the pouches provided by the brand owners or a suitabte
wrapping as prescribed by the tocat body and place the same in

the bin meant for non-biodegradab[e waste;
(vii) storage of segregated waste at source in different bins;
(viii) handover segregated waste to waste pickers, waste collectors,

recycters or waste couection agencies; and
(ix) pay month[y user fee or charges to waste collectors or local

bodies or any other person authorised by the tocal body for
sustainabi[ity of sotid waste management.

(zh) stop tand fitting or dumping of mixed waste soon after the timetine as

specif ied in rule 22 for setting up and operationa[isation of sanitary
tandf i[[ is over;

(zj) investigate and anatyse at[ o[d open dumpsites and existing

operationaI dumpsites for their potentiaI of biomining and

bioremediation and wheresoever feasibte, take necessary actions to
bio-mine or bio-remediate the sites;

(zt) cottect and transport biodegradable, non-biodegradable, and

domestic hazardous waste from households inctuding slums and

informaI settlements, commerciat, institutionaI and other non-

residentiaI premises, multi-story buitdings, [arge commercia[

w
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complexes, matts,

compartmentatised
processing facitities.

housing complexes

and covered vehicte

and the tike in

to the respective

3. Whereas, Rute 22 of the Sotid Waste Management Rutes, 2016
prescribes the time frame for imptementation of the said Rutes, which is

reproduced betow:

Rul,e 22. Time frame for implementation: - Necessary infrastructure for
imptementation of these Rutes shatt be created by the [oca[

bodies and other concerned authorities, as the case may be, on

their own, by directl.y or engaging agencies within the time frame

specified betow:

# Activity
Time limit from the
date of notification

of rules

(1) (21 (3)

1
ldentification of suitabte sites for setting up of Sotid
Waste processing facitities

1 year

2.

ldentification of suitabte sites for setting up common
regionaI sanitary tandfitt facitities for suitabte
ctusters of locaI authorities under 0.5 mittion
poputation and for setting up common regional
sanitary tandfil.t facitities or standatone sanitary
tandfitt facitities by att [oca[ authorities having a

poputation of 0.5 mittion or more

1 year

3. 2years

4

Enforcing waste generators to practice segregation of
biodegradabte, recyctabte, combustibte, sanitary
waste domestic hazardous and inert sotid wastes at
source

2 years

5

Ensure door to door cottection of segregated waste
and its transportation in covered vehictes to
processing or disposat facitities

2 years

6

Ensure separate storage, cottection and
transportation of construction and demotition
wastes

2 years
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Procurement of suitabte sites for setting up sotid
waste processing facitity and sanitary tandfitt
facitities
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7
Setting up Sotid Waste processing facitities by att
locaI bodies having 100000 or more poputation 2 years

Setting up sotid waste processing facitities by tocat
bodies and census towns betow 100000 poputation 3 years

9

Setting up common or standatone sanitary tandfitts
by or for at[ locat bodies having 0.5 mittion or more
poputation for the disposal of onty such residual
wastes from the processing facitities as wett as
untreatabte inert wastes as permitted under the
Rutes

3 years

10

Setting up common or regiona[ sanitary tandfitts by
atl [oca[ bodies and census towns under 0.5 mittion
poputation for the disposal of permitted waste under
the rutes

3years

11
Bio-remediation or capping of otd and abandoned
dump sites Syears

4. whereas, section 9 of the iammu and Kashmir, Non-biodegradabte
Materia[ (Management, Handting and Disposa[) Act, 2007 provides as
fo[[ows:

Section 9 - Prohibition to throw biodegradabte and non-biodegradabLe
garbage in pubtic drains, natural or manmade lakes, wetlands.- (1) No
person, by himseLf or through another, shatl knowingLy or otherwise, throw
or cause to be thrown, in any drain, ventitation, shaft, pipe and fittings,
connected with the private or pubtic drainage works, natura[ or manmade
lakes, wettands any non-biodegradabte garbage or construction debris or
any biodegradabte garbage by pLacing in a non-biodegradabte bag or
container Likety to-

iii

injure the drainage and sewage system;
interfere with the free ftow or affect the treatment and disposal of
drainage and sewage contents;
be dangerous or cause nuisance or be prejudicial to the pubtic
heatth; and
damage the [akes, rivers or wettands.
(2) No person sha[[, knowingty or otherwise, ptace or permit to be
placed, except in accordance with such procedure and after
comptying with such safeguards as may be prescribed, any
biodegradabte or non-biodegradabte garbage in any pubtic ptace
open to pubtic view unless-

(a) the garbage is ptaced in any receptacte; or

iv
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(b) the garbage is deposited in a tocation designated by tocat
authority having jurisdiction in the area for the disposat of
such garbage; and

Whereas, the Btock Devetopment Officer Gund has been found to be in
breach of the Water (Prevention & Controt of poLtution) Act, 1974, Waste
Management Rules referred above. lnspection Report of concerned Divisional
Officer Ganderbat and Director Fisheries atong with photographs reveals:

i) Unscientific dumping of sotid waste observed atong the banks
as wetl as in Sindh Nattah;

ii) Materiat Recovery facility not in operationaI mode.

whereas, contravention of provisions of the Environmental (protection) Act,
1986, Rutes, orders and directions issued thereunder is punishabte under the
said Act and this inctudes contraventions by Government Departments as
we[[.

Now, therefore, in view of the aforesaid Rute position and [aw, the deficiencies

that persist in the implementation of the water (prevention & controt of pottution)

Acr' 1974, the sotid waste Management Rutes 2016 and in exercise of powers

vested to J&K PCC under section 5 of the Environment (protection) Act 19g6,

section 33-A of the water (Prevention & controt of pottution) Act, 1974 and 31-A of

Air (Prevention & control of Pottution) Act, 1981, the fottowing directions are hereby

issued:

The Btock Devetopment Officer, Gund shatt: -

1. Ensure that sotid waste is cottected, processed, treated and disposed of
in accordance with the Sotid Waste Management Rutes 2016, ptastic
Waste Management Rules 2016 and the jammu and Kashmir Non-
biodegradabte Material (Management, Handting and DisposaL) Act, 2007.

2. Ensure that no waste, whether bio-degradable or non-biodegrada ble,
from domestic or commercial estab[ishments is dumped on the banks of
Sind Nattah or in any water body or in the open areas, (as observed being
dumped around the Materiat Recovery Facitity, as per enctosed
photographs), in viotation of the Water (prevention and Controt of
Pottution) Act, 1974 and section g of the Jammu and Kashmir Non-
biodegradable Material (Management, Handting and Disposat) Act, 20O7.

3. Notify the waste cottection schedute and method of cottection for
segregated bio-degradabte and no n-biodegrada bte waste and cotlect
waste in accordance with the schedute and method so notified.

6
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4. Enforce performance of duties by the waste generators as prescribed
under Rute 4 of the Sotid Waste Management Rutes, 2016.

5. Direct waste generators not to litter i.e. throw or dispose of any waste
such as paper, bottles, cans, tetra packs, fruit peet, wrappers, etc., or
burn or bury waste on streets, open pubtic spaces, drains, water bodies
and to segregate the waste at source as prescribed under these Rules
and hand over the segregated waste to authorised waste pickers or waste
cotlectors, authorised by the locat body.

6. Submit a tist of officials of Rurat Devetopment Department who are
responsibte for continuous violation of Sotid Waste Management Rutes,
for their prosecution under the Environmenta[ (protection) Act, 19g6.

7. Submit the present status of Sotid Waste observed near the btock Gund
and Action P[an along with the timetine for its removal from the above-
mentioned points.

8. Furnish the quantity of sotid waste generated in jurisdiction of Btock
Gund.

9. Furnish the quantity of solid waste processed daity in Jurisdiction of
Btock Gund and disposat thereof.

10. Furnish the Action Ptan and timeline regarding processing of Legacy
Waste lying at open dumping sites, as reflected in the inspection report
of J&K PCC dated l8-f1 -2024.

The response of Btock Development Officer, Gund, must reach J&K pottution

Control Committee by or before lSthDec ember,2024.

Enc[: lnspection Report.

(Vasu Yadav)
14 tilry-

Cha irman
Copy to the: -

1.. Principat Secretary to Government Forests, Ecotogy and Environment
Department, CiviI Secretariat, Jammu / Srinagar.

2. Secretary to Government, Department of Rurat Devetopment& Panchayati
Raj, Civil Secretariat, Jammu lSrinagat.

3. DivisionatCommlssioner, Kashmir.
4. DeputyCommissioner/District Magistrate, Ganderba[.
5. RegionaI Director, J&K PCC, Kashmir.
6. Director, Urban LocaI Bodies, Kashmir.
7. Divisionat Officer, PCC, Ganderba[.
8. Scientist'B' ln charge MSW, J&K PCC
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J&KJammu and Kashmir
Pollution Control Committee

chairmanBTjkspcb@gmail.com
membersecretaryjkspcb@gmail.com

0191 - 2472881,2476925

The Chief Executive Officer
Sonamarg DeveloPment AuthoritY,
Sonamarg, District Ganderbat.

No: JKPCC/NGT/Misc-Comptiant / I t{8 3 - 9O
Subject: Viotation of Sotid Waste Management

Devetopment Authority, Ganderba[.

Ref: Complaint received dated 29.06.2024.

Annet -W
Parivesh Bhavan, foresffi
Transport Nagar, Jammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 190 008

oate\-tz-zoz+

Rules, 2016 by Sonamarg

1. Whereas, disposaI of Sotid Waste is primarity regulated under the fottowing Rutes

/ Act:

a. Sotid Waste Management Rutes,2016

b. Pl.astic Waste Management Rutes, 2016

c. J&K Non-biodegradabte Material (Management, Handling and Disposat)

Act,2007

2.Whereas, Rute 15 of the Sotid Waste Management Rutes, 2016 prescribes the

duties and responsibitities of the locaI authorities and vittage Panchayats of

censuS towns and urban aggtomerations, which are reproduced betow:

Rute 15. Duties and responsibitities of locat authorities and vittage Panchayats of

census towns and urban aggtomerations. - The [oca[ authorities and

Panchayats shatt, -

(a) prepare a sotid waste management ptan as per state poticy and strategy

on sotid waste management within six months from the date of

notification of state poticy and strategy and submit a copyto respective

departments of State Government or Union territory Administration or

agency authorised by the State Government or Union territory

Administration;

(b) arrange for door-to-door col.tection of segregated sotid waste from atl

househotds inctuding slums and informat setttements, commercial,

institutionaL and other non-residentiat premises. From mutti-storage

buitdings, targe commerciat comptexes, matts, housing comptexes,

etc., this may be cottected from the entry gate or any other desi$nated

[ocation;

(c) estabtish a system to recognise organisations of waste pickers or

informat Waste cottectors and promote and estabtish a system for

E
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integration of these authorised waste-pickers and waste cottectors to

facititate thelr participation in sotid waste management inctuding door

to door collection of waste;

(d) facilitate formation of Setf-Hetp Groups, provide identity cards and

thereafter encourage integration in sotid waste management inctuding

door to door coltection of waste;

(e) frame byelaws incorporating the provisions of these rules within one

year from the date of notification of these rules and ensure timety

imptementation;

(f) prescribe from time-to-time user fee as deemed appropriate and

cottect the fee from the waste generators on its own or through

authorised agency;

(g) direct waste generators not to litter i.e. throw or dispose of any waste

such as paper, water botttes, [iquor botttes, soft drink cans, tetra packs,

fruit peet, wrappers, etc., or burn or bury waste on streets, open pubtic

spaces, drains, water bodies and to segregate the waste at source as

prescribed under these rules and hand over the segregated waste to

authorised the waste pickers or waste coltectors authorised by the tocat

body;

(h) setup materiaI recovery facititles or secondary storage facitities with

sufficient space for sorting of recyctabte materiats to enable informal

or authorised waste pickers and waste cottectors to separate

recyctabtes from the waste and provide easy access to waste pickers

and recyclers for coltection of segregated recyctabte waste such as

paper, ptastic, metat, gtass, texti[e from the source of generation or

from materiaI recovery facitities; Bins for storage of bio-degradabte

wastes shatt be painted green, those for storage of recyctabte wastes

shatt be printed btue and those for storage of other wastes sha[[ be

printed btack;

(i) estabtish waste deposition centres for domestic hazardous waste and

give direction for waste generators to deposit domestic hazardous

wastes at this centre for its safe disposat' Such facitity shatt be

estabtished in a city or town in a manner that one centre is set up for the

area of tvventy square kitometres or part thereof and notify the timings

of receiving domestic hazardous waste at such centres;

U,
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U) ensure safe storage and transportation of the domestic hazardous

waste to the hazardous waste disposat facitity or as may be directed by

the State Pottution Controt Board or the Pottution ControI Committee;

(k) direct street sweepers not to burn tree teaves cotlected from street

sweeping and store them separatety and handover to the waste

coltectors or agency authorised by tocat body;

(t) provide training on sotid waste management to waste-pickers and

waste cotlectors;

(m) cottect waste from vegetabte, fruit, flower, meat, poultry and fish

market on day-to-day basis and promote setting up of decentralised

compost ptant or bio-methanation plant at suitabte [ocations in the

markets or in the vicinity of markets ensuring hygienic conditions;

(n) cottect separatety waste from sweeping of streets, lanes and by-tanes

daity, or on atternate days or twice a week depending on the density of

poputation, commerciaI activity and tocat situation;

(o) set up covered secondary storage facitity for temporary storage of street

sweepings and silt removed from surface drains in cases where direct

cottection of such waste into transport vehictes is not convenient.

waste so cottected shatt be cottected and disposed of at regutar

intervats as decided by the tocat body;

(p) cottect horticutture, parks and garden waste separately and process in

the parks and gardens, as far as possibte;

(q) transport segregated bio-degradabte waste to the processing facitities

tike compost ptant, bio-methanation ptant or any such facility'

Preference shatt be given for onsite processing of such waste;

(r) transport non-bio-degradabte waste to the respective processing

facitity or materiat recovery facitities or secondary storage facitity;

(s) transport construction and demotition waste as per the provisions of

the Construction and Demotition Waste Management Rutes, 2016;

(t) involve communities in waste management and promotion of home

composting, bio-gas generation, decentralised processing of waste at

community tevet, subject to control of odour and maintenance of

hygienic conditions around the facitity;

(u) phase out the use of chemicaI fertitizer in two years and use compost in

att parks, gardens maintained by the tocat body and wherever possibte

ata
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in other ptaces under its jurisdiction. lncentives may be provided to

recycting initiatives by informatwaste recycting sector'

(v) facititate construction, operation and maintenance of sotid waste

processing facitities and associated infrastructure on their own or with

private sector participation or through any agency for optimum

utitisation of various components of sotid waste, adopting suitabte

technotogy inctuding the fottowing technotogies and adhering to the

guidetines issued by the Ministry of Urban Development from time to

time and standards prescribed by the Centrat Pottution Control Board.

Preference shatt be given to decentratised processing to minimize

transportation cost and environmentaI impacts such as-

i) bio-metha nation, microbiat composting, vermi-composting,

anaerobic digestion or any other appropriate processing for bio-

stabi[isation of biodegradabte wastes;

ii) waste to energy processes inctuding refused derived fuel for

combustibte fraction of waste or supply as feedstock to solid

waste-based power p[ants or cement kitns;

(w) undertake on their own or through any other agency construction,

operation and maintenance of sanitary tandfitt and associated

infrastructure as per Schedu[e 1 for disposaI of residuat wastes in a

manner prescribed under these rules;

(x) make adequate provision of funds for capitaI investments as we[[ as

operation and maintenance of solid waste management seruices in the

annuat budget ensuring that funds for discretionary functions of the

locat body have been atlocated only after meeting the requirement of

necessary funds for solid waste management and other obtigatory

functions ofthe locaI body as per these ru[es;

(y) make an apptication in Form-l for grant of authorisation for setting up

waste processing, treatment or disposal facility, if the volume of waste

is exceeding five metric tonnes per day inctuding sanitary tandfitts from

the State Pottution Control Board or the Pollution Control Committee,

as the case may be;

(zl submit apptication for renewal of authorisation at least sixty days

before the expiry of the vatidity of authorisation;
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(za) prepare and submit annual report in Form lV on or before the 3othApri[ of

the succeeding year to the Commissioner or Director, Municipat

Administration or designated Officer;

(zb) the annuat report shatt then be sent to the Secretary -in-Charge of the

State Urban Devetopment Department or vittage panchayat or rural

devetopment department and to the respective State Potlution Control

Board or Pottution Controt Committee by the 31st May of every year;

(zc) educate workers inctuding contract workers and supervisors for door-to-

door cotlection of segregated waste and transporting the unmixed

waste during primary and secondary transportation to processing or

disposat facitity;

(zd) ensure that the operator of a facitity provides personal protection

equipment inctuding uniform, fluorescent iacket, hand gloves,

raincoats, appropriate foot wear and masks to a[[ workers handting

sotid waste and the same are used by the workforce;

(ze) ensure that provisions for setting up of centres for cotlection,

segregation and storage of segregated wastes, are incorporated in

buitding ptan white granting approvat of buitding ptan of a group housing

society or market comptex; and

(zf) frame bye-taws and prescribe criteria for tevying of spot fine for persons

who titters or faits to compty with the provisions of these rules and

detegate powers to officers or tocal bodies to levy spot fines as per the

bye laws framed; and

(zg) create pubtic awareness through information, education and

communication campaign and educate the waste generators on the

fottowing; namety: -

(i) not to litter;

(ii) minimise generation of waste;

(iii) reuse the waste to the extent possib[e;

(iv) practice segregation of waste into bio-degradable, non-

biodegradabte recyctabte and combustible), sanitary waste and

domestic hazardous wastes at source;

(v) practice home composting, vermi-composting, bio-gas generation

or communlty levet comPosting;
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(vi) wrap securely used sanitary waste as and when generated in the

pouches provided by the brand owners or a suitable wrapping as

prescribed by the tocat body and ptace the same in the bin meant

for non- biod egrad a bte waste;

(vii) storage of segregated waste at source in different bins;

(viii) handover segregated waste to waste pickers, waste coltectors,

recyc[ers or waste cottection agencies; and

(ix) pay monthty user fee or charges to waste coltectors or [oca[

bodies or any other person authorised by the [oca[ body for

sustainabitity of sotid waste management.

(zh) stop tand fitting or dumping of mixed waste soon after the timeUne as

specified in tule 22 for setting up and operationatisation of sanitary

tandfitt is over;

(zi) attow on[y the non-usab[e, non-recyctabte, non-biodegradabte, non-

combustibte and non-reactive inert waste and pre-processing reiects

and residues from waste processing facitities to go to sanitary tandfitt

and the sanitary tandfitl sites shatt meet the specifications as given in

Schedute-|, however, every effort shatl be made to recycle or reuse the

rejects to achieve the desired objective of zero waste going to tandfitl;

(zj) investigate and anatyse atl otd open dumpsites and existing operational

dumpsites for their potential of biomining and bio-remediation and

wheresoever teasibte, take necessary actions to bio-mine or bio-

remediate the sites;

(zk) in absence of the potentiat of bio-mining and bio-remediation of

dumpsite, it shatt be scientificalty capped as per [andfi[[ capping norms

to prevent further damage to the environment.

(zt) cottect and transport biodegradabte, non-biodegradabte, and domestic

hazardous waste from households inctuding slums and informal

setttements, commerciat, institutionaI and other non-residentiaI

premises, mu[ti-story buitdings, [arge commercial complexes, malts,

housing complexes and the tike in compartmentalised and covered

vehic[e to the respective processing facitity.

Whereas, Rute 22 of the Sotid Waste Management Rules, 2016 prescribes

the time frame for implementation of the said rutes which is reproduced

below:

3
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Rute 22. Time frame for implementation: -Necessary infrastructure for

imptementation of these rutes shatl be created by the [oca[ bodies

and other concerned authorities, as the case may be, on their own,

by directty or engaging agencies within the time frame specified

betow:

# Activity
Time timit from the
date of notification

of rutes

( 1 ) l2l (3)

7
ldentification of suitabte sites for setting up
solid waste processing facitities

1 year

2.

ldentification of suitable sites for setting up

common regional sanitary tandfitt facitities for
suitable ctusters of [oca[ authorities under 0.5
mittion poputation and for setting up common
regionaI sa n ita ry tandfitt facitities or sta nda [one

sanitary tandf ittfacitities by att tocat

authorities having a poputation of 0.5 mittion or
more

1 year

3.

Procurement of suitabte sites for setting up

sotid waste processing facitity and sanitary
tandfittfacil.ities

2 years

4.

Enforcing waste generators to practice

segregation of biodegradable, recyctabte,

combustibte, sanitary waste domestic
hazardous and inert sotid wastes at source

2 years

5.

Ensure door to door cottection of segregated

waste and its transportation in covered

vehictes to processing or disposaI facitities
2 years

6

Ensure separate storage, cottection and

transportation of construction and demotition

WaSteS

2 years

7

Setting up sotid waste processing facitities by

att toca[ bodies having 100000 or more

poputation

2 years

8
poputation

3 years
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9

Setting up common or standatone sanitary
Landfitts by or for a[[ tocat bodies having 0.5
mittion or more poputation for the disposat of
onty such residual wastes from the processing

facitities as wetl as untreatabte inert wastes as

permitted under the Rules

3 years

10.

Setting up common or regionat sanitary
tandfitts by att Local bodies and census towns
under 0.5 mittion poputation for the disposat of
permitted waste underthe rutes

3years

11
Bioremediation or capping of otd and

abandoned dump sites
5years

4. Whereas, section 9 of the Jammu and Kashmir, Non-biodegradabte Materia[

(Management, Handting and Disposat)Act,2007 provides as fotlows:

Section 9 - Prohibition to throw biodegradable and non-biodegradable
garbage in public drains, natural or manmade lakes, wettands.- (1) No
person, by himsetf or through another, shatl knowingty or othenruise, throw or
cause to be thrown, in any drain, ventitation, shaft, pipe and fittings, connected
with the private or pubtic drainage works, naturaI or manmade [akes, wetlands
any non-biodegradabte garbage or construction debris or any biodegradabte
garbage by ptacing in a non-biodegradabte bag or container tikety to-

i. injure the drainage and sewage system;

ii. interfere with the free ftow or affect the treatment and disposat of

drainage and sewage contents;

iii. be dangerous or cause nuisance or be prejudiciat to the pubtic

heatth;and

iv. damage the [akes, rivers orwettands.

(2) No person shatt, knowingty or othenruise, ptace or permit to be

ptaced, except in accordance with such procedure and after

comptying with such safeguards as may be prescribed, any

biodegradabte or non-biodegradabte garbage in any pubtic place

open to pubtic view untess-

(a) the garbage is ptaced in any receptacte; or

(b) the garbage is deposited in a [ocation designated by tocat

authority having jurisdiction in the area for the disposal of such

garbage.

Whereas, the Sonamarg Devetopment Authority, Ganderbal has been found to be

in breach of the Water (Prevention & Controt of Pottution) Act, 1974, Waste

Management Rutes referred above. lnspection Report of concerned Divisional

5
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ofticer Ganderbat and report from Director Fishelies Department atong with

photographs of unscientific dumping of sotid waste observed near sindh Natlah

Ganderbat in this regard are enclosed and;

6. Whereas, the matter of pottution in sindh Nattah Ganderbat is atso being heard by

the Hon'bte Nationat Green Tribunal in OA tl79/2024 and the order passed on

30.08.2024 in the matter is enclosed and;

7. Whereas, contravention of provisions of the Environmentat (Protection) Act, 1986,

rules, orders and directions issued thereunder is punishabte under the said Act

and this inctudes contraventions by Government Departments as we[[.

Now therefore, in view of the above position of taw, the deficiencies that persist in

the imptementation of the Water (Prevention & Controt of Pottution) Acl,l974, the Sotid

waste Management Rutes 2016 and in exercise of powers under section 5 of the

Environment (Protection) Act 1986, Section 33-A of the water (Prevention & control of

Pottution) Acl, !97 4 and 31-A of Air (Prevention & ControI of Pottution) Act, 1981, the

fottowing directions are hereby issued:

The Chief Executive Officer, Sonamarg Development Authority, shat[: -

i. Ensure that sotid waste is cottected, processed, treated and disposed of in

accordance with the Sotid Waste Management Rules 2016, Ptastic Waste

Management Rutes 2016 and the Jammu and Kashmir Non-biodegradabte

Materiat (Management, Handting and Disposat) Act,2007.

ii. Ensure that no waste, whether bio-degradabte or non-biodegradabte, from

domestic or commerciat establishments is dumped near Sindh Nattah in

viotation of the Water (Prevention and Control of Pottution) Act, 1974 and

section 9 of the Jammu and Kashmir Non-biodegradabte Materiat

(Management, Handting and Disposat) Act, 2007.

iii. Notify the waste cottection schedute and method of collection for segregated

bio-degradabte and non-biodegradabte waste and co[[ect waste in

accordance with the schedu[e and method so notified.

iv. Enforce performance of duties by the waste generators as prescribed under

rute 4 of the Sotid Waste Management Rutes, 2016.

v. Direct waste generators not to titter i.e. throw or dispose of any waste such as

paper, botttes, cans, tetra packs, fruit pee[, wrappers, etc., or burn or bury

waste on streets, open pubtic spaces, drains, water bodies and to segregate

the waste at source as prescribed under these rules and hand over the

segregated waste to authorised waste pickers orwaste co[[ectors, authorised

by the tocat body.

vi. Submit a tist of officiats of Sonamarg Devetopment Authority, who are

responsibte for continuous viotation of Sotid Waste Management Rules, for

their prosecution under the Environmentat (Protection) Act, 1986.

W
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vii. Submit the present status of Sotid Waste observed at Sindh Nattah

Ganderbat and action ptan atong with the timeline for its removal from the

above-mentioned area.

viii. Furnish the quantity of sotid waste generated in Sonamarg Deve[opment

Authority Jurisdiction.

ix. Furnish the quantity of sotid waste processed daity in Sonamarg

Development Authority Jurisdiction and disposaI thereof .

x. Furnish the Action Ptan and timetine regarding processing of Legacy Waste

tying at open dumping sites, as rettected in the inspection report of J&K PCC

dated2S-t7-2024.

The response of Chief Executive Officer, Sonamarg Devetopment Authority, must

reach J&K Pottution Controt Committee by or before 15th December,2024.

Encl: [eaves.
k ?.\

(Vasu Yadav)

0l cn"n^un

Copy to the: -

1. Principat Secretary to Government, Forests, Ecotogy and Environment

Department, Civit Secretariat, Jammu / Srinagar.

2. Secretary to Government Tourism Department, Civil Secretariat, Jammu /

Srinagar.

3. DivisionatCommissioner,Kashmir.
4. Deputy Commissioner/District Magistrate, Ganderbat.

5. Regionat Director, J&K PCC, Kashmir.

6. Scientist'B'ln charge MSW, J&K PCC, Srinagar.

7. Divisionat Officer, PCC, Ganderbat'
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